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TR gEE=R At srigewor
CIPECET
e faeetY, 20 srFqa, 2023

. T-24/2/(2)/2023-T T 9T, —TA 17 TEEAT [AHamaa ariaeeor srfafaas 1997 (1997 &t
24) F¥ 1T 10 T ITLATT (1) F AT TST &7 36 FIT Tad ATRAT ] TN FLd g, AT T ZLEATT
e amae wTterseor =9+ g M torteg e a=mar g, 98-

AT grE=R AR mfdewcr (sftmfat wa st & i) [, 2023
(2023 =7 5)
TEATT-|
EINEED
1. dferd s s ariw—(1) 37 BfRes i s EEr [T arrEs (St ue
FHATAT & Agfe) BT, 2023 F=r o)
(2) ¥ FafAaw, T TSI H ZAE TR 6 At F aR g
2.  IRNTYTE-(1) == ARt ®, S 9 o "9 g s srutera 71 81, -
F) “ATARITH FT T AT LEATE (A THATHS TTTerH0r STfert==H, 1997 (1997 FT 24) ¥ &;
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) “TAgRR SIS & o7 o7edeq, AT qaeT AT AT & &, S STeheor gy |remeor a7 e
ATeer gTT UEY Rt ST T st R o g

) “STrErERTOr T o7 STTEAae T amT 3 i ST (1) F qTgq SITHT AT THEAR A HaHT
TTareRor 7 ;

) T H 9 w3 v 4 F o AR = a g,
T) ‘g’ &7 9 T2 H FrT oft el a7 sreameft g & 8, o =9 iRt i s 7 afva 2
=) “Fa” &7 o7 At T &7 35 F dgd e TR G 9|10 0 HEHT 7 E;

B) ‘T FHT F A A AAIET F AT AfeEwAl i o= FHarAr & w91 # gt 'g
SEHTEATT & =999 9 = #i3d o fo70 STa= T & S| Iiod a8 7 &

(2) == FEfREEt § wer ores s sifvsatceat, S gt eRafe 921 § were starfae & gt g
IAHT AT 2 G, ST I o0 srferfaam § faam s 2

3. Hfa=rY "@aRt &7 WSA—(1) SAferawiy #avt # fAwafortad sain o gt -

(F) aRAE TEAR AHETHE STieEr (srfeeer o7 = =te) @fHEaw, 2001 (2001 #12) %
R =m 4 & T8 IITETor & Hav1 | ATEIHE To & GH7T AH oI 71w,

(@) HA % TEITE Tod % d1%, ARAT oA [AAITHE TeEor (Afeewe o7 w&rs F=yhn)
fafq=r+, 2001 (2001 #7 2) & fafA=w 5 dgad U ¥ Ag#a =afw, Sead 3#a Afaa=r & afaaw
10% % Tgd TITAT & T ATHTT ATHILT ATHS 8; 3T

(M == At F e 6, [Afaaw 7 & fafagw 8 * su-fafvaw (2) & T2 su-fafvaw (2)
THag Ft oft I3 § g a2 R st

(2)  ITTEERT o ST Havl § M torad U g

*. 9. I —
1. [t

TETT HATghIX

e 1T

o e 1) Fo-F 7% et e et g it

SO-HeATgHT/ATTSs T st afe AATHTAT o AT

ARSI ATAHTN/TeT st Ff=ra 2) et grar 7o fAfee o= e v ord

SETIEIREICEaEal

STATT TR/ HETTH ET AT/
R aTeRer [ fAsft afe

| N o o AL DN

(3)  WTTErshoT AHT-THT U, ATATF g T¥ AT TavT | IS A< el i §ear FHaiha T gar 2
4. FHATE G T TS—(1) FHAT "ot # Aeferfea st ofaer gir-

(F) A EEA AfFETEE wTteEr (srfeeT o7 w=rn ) Bfeaw, 2001 (2001 #T2) F
= 15 & Tga IITEETor & §avt § ATEIHH TS & 7T AH o o7 1<F,




[aTT HH—=vE 4] T T TSI © THTLTL0 3

(@) HA % TEITE Tod % 1%, IRAT AT AT ITEHor (AT T =rh F=n)
fafe=r, 2001 (2001 #7 2) * AfF=® 16 % dga 95 X fAgFq =af<F, S 3w A== %
= 217 % T8 Tl &7 F Hfod FHATRT a7 §; 3T

@ == At F AR 6, ffew 7 siv [ffaw 8 & su-faffww (2) ¥ aga su-fFffaw (2) ®
THtag el off 9= °, 92 72 g =t

(2)  wTtErEwT F FH=ATY Fat # Aeferfea = g

%. . Is AT
AT | ST TgTd® [ Fits J@T SATFET
sra< Aoft forfos

FeT T T2 (¥t 33) 1) THF-TAH I FAT AN (1T 51T
€T T gTEa7 (U< -I) Ratia aaaamEt F oA

F2Th 1 gT2a< (T -l1) 2) faet g 7T [Mfese s Faw
7 oret

—

T2 1T ZT2a< (AT UE)
e idT Jefie sfiex
(BRI A

HET eifeaT w21

©f | N[ o g A @] DN

(3)  JTTErThor HHF-THYT U, AT g I HHAT! Hail | U< 3 Ia&T %l §e7 [Fgiid Fi gahar g
A -
FAgRe #t ord wa afar
5. it Y ggfAgi-(1) = AfF= F aiw g ¥ are, 7t == AfFat & s § AR G
T I 7 Rf<r ST € a7 Aty o FH=r "@awt § et off I § 90 gz giog e s g, ar s
AT | fAfdee wgfa & w2 st
(2) Su-fafFEw (1) F qga B §F amer § g, saaer § 7oar Gfds === atafa fi Rt
= TETT 9T il T
(3) & T o =7 RfA=wl # stvram e 7 Fohar STU, WTTeehor aRT-a8T 9T ATSHET Ud FHATT
Tat 7 foreft ==f=e &t e &g whrar i fafds = awar 2
6. Hreft weff- =7 fafaat & rga=t & e Hiedt 9t g 9 S T f&Atee 9 t o B Eg
SEHTEATT &1 =9 Aeferfad orat ud Tihar & e o STosT-
(F) TRAET % @R #7 F F7 7 T T T FHERTA § THq 7T ST e STresnor 6f
JAHTEE T ATATS fhAT STTURTT;
(@) IEfEETT FT 9T FT ARG M1 ATRT AT SARRAT 6T U Aoft & AT AR, ST T0T-H97
T Feg FLHIT G AT i ST,
(M) & =T -
(i) oo vF safe & fAarg o g, 31 e &1 ey frr 8, S aotyafa stifea g, =
(ii) oY afa/aeht Shfaa 8 s 39 et sate @ faeEre e 8 = fare &1 s B g, -
UHT STk YIS0 § et T 98 9% [Hgf<h &1 977 981 g
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g ITTEeor IfE =9 a7a & "6qee ¢ & vaT e, 3% safwn o A & forw g g
U AR AT T F dgd AqHT g 3T % TAT Fed F oI o177 e #is(g 8, 9 s @ 6
YA F UH S <F %l Fe TaTH F Tl 2

() #Teft Wl gT 97 9 RgRE 3 =Aaw TRAAr ST ST ar g, St @At 6 gt |
A i g

(F) AT A, FaE=a STaerd, 9+ fOgeT o, At & fs €7 F FHST a9 A 07T
AT % 7T 9&T % ST 9T Fex AR & TAT AN AT TF ATAT, ST SATAET AHAT FLed
F T AT g, TH TRl 9T AN g,

(=) == St § forfera wdvear a1 qereieht goarishe a7 ATATERTE AT AT HATSI IT S =T T,
ST = Fifa g et $ s, efeer it ST aed T &

T ITTArReor FfE UET F3AT I a9, 97 a7 e Tq< hr qirersq 797 GATE, NET,
PG-CLAT, =AT(q & STHEATT & T o AL Irg qohri 1ol T o/ ATEATER T % o0 T
qFHAT 2;

() =FF i & Frerer ox e iy gy sifaw =99 BT S, ST =999 g |
SHHIEATT & Y9, TRAAT AT A0 AT 3 UH =T HIFaE, ST 39 30=a R, & ITLF
AT (F2T) T THAT &;

() T wTteror It a9 qr a7 SULFT STHIGAT 6 A FHT FTF ThHT TAAT TSTET oI HIT THaT
g, ST UH T/ § §ond g 3 Fie T 9t i [ T Thuasy, TauasEt same &
HTLAH & 9T 60 ST g a7 UH T 5T FOAT1E ST ATt WAl o0t 16T AR[ 2R,

(=) s ot ==w gfwar #§ SWiearl & 9899 & Aqar STFT SFHEarRl FT 99 a1
qHAT g, [oieg, e | g aret RRa T a2 [RFTsi it Tereher i SI1 Fha | &

o T A AT, TR SRR AT SeA S e A R 12 A7 oo

CLUIF

() STHrEETR, ST uTfersRer g o AfRtese e st F are, s=t amtee a7 ot w\ree
FTAT Al AT SATAT &, AT IAH UHT Fls AATHE T AT HHT I8 ST &, S Far & w7t
% THag ® aTeT o1 i FA1EAT 2, SH 98 I¥ I qgl AT STUA,

o et Iwftame it ferfehcar Sti=r & etef == 97 A =gt 2N,

(2) e AT STHRAT g RgeEa SEEwT & &1 a9 & o aiREET a7 w@r ST S 39w g
AT AT T FA 3T TTIEEHTOT T I HATU 3T A=0T HATISI1aH qTT AT % 91 f
Er AN DI SR ER RS I

o AR sTiersTY Freont & forfaa & aof e, Tiater stafer &1 7 a7 ST
AMALTFHAT I AT HL Tl 2
g ag AT o aRRETeT stater i ARAargas OXT e 97 T ST AT FHAT F
ot § wrf/fRafaa g sro, st 9 fBF gt safa F e, sefiea f g9 e
AT AATISAAS o qTS S0
g I AT o T aietear srater & 0, SFHIQaTe Sl JaTu. SliY =< S iusa® qgl
ITAT SATAT g, AT TTFErToT -
(i) ofETeT stEfer &7 UF a9 O o (o0 T@7 Tl g qTieh SFHTATE i T FT Uk JT6<
e 79, =7
(i) T ATg FT AITCH IHT AT THF TATH I UF HIE FT TA TZ Aq FHT AT Fh UH
SEfiaTe FiT FATT qHTCT FE THAT Bl
7. TRITa— = ATt it sg=T F Saqam, TEretd g 9 S are e a1f o7 At F
SFTEa FT =79 fAeferiad At s SihaT  srqar BT ST -
() Fatsrs e & warafa g g, gt #§ 7o AR w@@teg fee I & i Sof; i
(@) === FiHfa = e o Re ariesrT g === Har s




[T 111

—gUe 4] BIESEEIRISEE IS R IEU 5

8.

AR STt SHe- (1)Eﬁﬁﬂﬁ5ﬁﬁgqﬁl%agﬂu Qﬁﬁ'ﬂ'@ﬁmﬂb{ﬁﬁmﬁ

farferr uat 9 gt & foro swieamed &1 =g Meaferfera oat sie whmam & s R Sros: -

(%)

()

(=)

(®)

(2)

=t 1 UF g, BT, ArEeeE 85 F ITHAT Yy LR F A eE U T\
et & d= AT € F qRATerd AT STo, SeE STiesr i sraeawmarst & aqeT
TRAAT 37T ATHT AT AT BI 6T SFHE T ATAT & 2 ST Ffaf=gis 9 arfderor § onfier g
F TG B A &
STTERT0T & T & SATIFRIRT ST AUTerd TRIAAT 3T ATAS L@ ATl ATt ot A= ~F %
ATYTT I AL AT AT T, T TATGHL 3T TATGHI o &l IL ATAaT Feel o forg a1 gr
GET N
g FifAERE g == 3 faffdse sretar T8 st o oy 72 2.
Tiq IS ITTAReor o Hawt o foheT srferanr<T & == faf===i & Jga wfafagts
AT 9T AT 3T 3w o Star &, a7 Saeht M 39 98 &1 S AN §97e 6l arg
H O /AT SITOST, 5 9% S8t =F9+ 36T 19T 2 ST TTTersneor ® U STfeshr g1,
TAfAgRe & sre< a2 UHT RgRe & 92 o a1 # & T 747 & T0ET FarEg i ard &
% forg it STosft;
(i) e, TeTe TATgRI 3T TATGRI & qal 9 Tiat=gh 9 e e S arer safeat #i1
srterhae oy foret ot feurfa & =i &1 e & forg streres ST e 67 sifaw [t &7 sigrae a9
T g FEHTE FIET q9-997 92 77 FafAfae sy & stfaes /gt gt A1 ul
(if) T TATZHTL, TETF ATTHL, IT-FATRH1L, TS T4 i =, ag srqaen sfawmy,
LT STt T, TERAThT STTerahT, AT Tt/ qeamraareds, s af=a, agrae i
FATRE TETIH & Tal I T 92 Haeh e ST arer saf<pat & forw srfarae s fenedt ot
feurfa & oal &1 93 & oI siraae ST e it sifaw [ v g av = ¥ avar gy 999-
a9 77 FAfATEe oy & s1fee 7t gt A1l
T FAT T FERTer o === AT ST, S e $ererd AT oA AT ST A & SThT
a7 FitateEw a1 T FE § qgeH, IWEar i SULTaT i a1 TRIar U 3t a60s
TT A+ AT NS T I=T AR (F9T) T ThalT 8 3T

sTtersRer ® faret g uw wfafage u= Gl st i Fegfr o= 3t & sfee 727 Srft:

T ISR, STt g VAT AT 3ruq a7, fohet =af<h it Tatagn #f srafe &1 o=
FY T rfere, THT srafer o forT ofre UR qLieh & J&T Tl g STaT TTrersneor g fafafEs B
L
fAgie aTfereT<T, S straer g, IU-REfHaw (1) % dgd Sy n & e 9% 3% 98 ¢ 98

H T foreT oft =rfeh T Sl s & e 9% 9% 9% (Rh #7 99dT &, -

()

(=)

9.

= AT A AR 9, ST aiEewor § UH Stn S qraer TEadr, SUghal, AaeTHhdr T
UH 3 HAEST 9 A= FT Tl g ST 9 Srod a9, 37

A HATAT AT TSI AT ATASAT & o IThT AT ATATEF T T (w1, AT ST JTHAT 2,
F qITH

o FoeT T =f<h T stiee & sree 9% Tt g fhar stroa afe vE = e |, -

(i) TTTEERE0T GTXT UHT 3 (70 FATT ST 9, TTTEe0r § €77 &9 & SrHferd g & o
g sr damfa O g,

(i)  STITHATHS T qahaT oI & Tk ITAT 4T 8T, 37
(i) 9IS H WO § AHATARE 9¢ 77 | FH TF a9 0 941 I 6 2l

e fRreri<or - wrfersor § e 9 aae, e & aa e st a2 9y |@&tea [t an

fafaeat o et & srqam atha fBar smom

10.

FiResar- (1) =ieft weff g7 s 21 I § fees safet i aweaw afvgar, ==+ afafy g R

TRIAT o w7 & et $ ST, i 9ge & 999 & TRomHeasq Fh ARl %l 918 % 999 &

TRuTHEEEY Aw o T saieat ox afssar y&re it ST
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(2) USRI % AT 9T U gF U< H Foh sAReIT it weqw atvgar, 39 F=rer I § 391 arvey
Figar g Fetha it STy, R 37 e ST T g

Tiq AT TRt 2AT=F T 92T & (7T 37 /AT SITaT g S ol g g ST sttesmiad
TRt STTaT 8, a1 UET SAf<h, AT 978 | ST 91T S(TaT g 3T T&I=d AT STaT &, a7 9g 3¢ IS § 359
FAST & FAC ATCAT Tl T, Sregia UF =7f<h &1 sAfesaa AT 9m
(3) U= (1) 37 (2) F siasta A&t o ATel U< H Ao sAfRea it wwea afvgdr, defad |@ai,
U= AT AV F Hg TLHL & FHATAT ¢ AR AT % sqan Faita f S
(4) ATHAT o SATLTT I¥ [Hh SATH 0l ATCSAT AT (10T, UH ATHAT i qE | Tgf 30 35 IS
H ¥ T2 foreft oY i Rt 1 st 98t
(5)  IUEET VTALTAT AN Al 3 ATl 7=k AT arvgar e wieerT gr et £ St
(6)  ITTEr0T o Ha o THT ATARTRAT 3T FHATRAT 1 Uk AT, SEH I ATH, IThT a08qT &
FH H, ST U o= faaeor S arfdreor g fRaiia fro srasa €, % ary R siaaer 97 arfeE srame
T AT ST TR 6T STUIAT 3T UHT AT 6T Teh T TTTERIT o THT SATIRTRAT 3T FHATAT 0 &
ST
1.  @faer ) AygRe- == et & G ara  grd gu o, e 396 g0 a/g-997 9% J97
fAfae =i & orat ox wfeeT % sra 9w et =5t & A F aar &,

q3q TRt AT<F T Fde T 1 ATehTTerh AaLTHAT H, AqTa e H TTIAFIT hl ST&LAT Bl 2T
A o T, Tafey, ST O a9 F AAF qg! g, & [orT FTaar & &Arem? 92 Hg<h 6T ST Jhar 2|
12. WRA ® AT WA & FTEL AT & QMAE— v | s ATIRrT a1 FHEET 9d | I 97d 8 9187
Fgl T TaT T F o0 I g
13.  FHIA9T ATHAT § IoAa< IS SR =t I & w4t &1 Raga— IR Frfeerd, sraer gr, #ar &

ATRTTeT STALTHAT H 0T § Tad gu, Tt stferepmy o =t 1, v f&afore I § qavr gwred
aa, UHT srafer % forg, oy sweer ® fAfde f o, Re=forfera 3 % et o s Ao T awar g —

() faT Foreft srferes &9 3 oRTerT Sgax IS,; a7
(@) foaT foreT st a7 o= 21 & Tooret H=eT U=
s Il — ey

14. G A A ARG— STET TR0 AT T g 1o UHT FIAT AT I7 I &, TG A< FIT AT
forfera =7 & =t fFw ST arer wreont &, sxfet & Rt ot ar Soft & w@der &, @fFeen F Gt of s
H 2 V& F T gl |
15. SqTEAT- AT =7 AAFAT i SATEAT X TROMHT FIATTAAT & Gael § Fls T 35T g, AT ST =0T
TTTEEROT GTRT TohaT STTURTT 1T TTTEraheoT &7 UHT Mo Sifae T areganr<s g
16.  FISATIIT T GHTHTH— TTTEFIOT, HHI-HHT UL, TH TTHTA AT AT [Her ST T Tt g S 27
o=t o Rt T STaree & S99 § FISATS AT il 3T FIA & [0 a9 gf 99hd ol .
17. {-Fraters Refa s=aT— (1) TTfEERor 3 &9t &7 ¥ ToATgRTe T 98 6707 FH qraT
STTERTN, TTTERTOT T AR SIX ITH 91T AT & T, GATGHIT U (TA-14) AT et 377 qoehet U<
H &S U A AT T FLA I T TATGHE (TA-15) % 3Tl IFa< I | =i I=aT &1 971 g7l
(2) STTEEHTOT o FaT &7 3T T AATSHL T TG &I Fle ATAT Fls TR, TTTHHIT FRT TR 3T
ST I ST o Tl HIh AATEH1E (TA-13) AT FohelT o7 qoaed I § 1% a9 il HaT T Fd I
TATEHRT o I IFAL I (TA-14) § T I===7 7 911 ERMT

(3) JTTERTOT 3 FaT T A A A= T I& GTLT FA ATAT e SATEFRTL, TTTAFLOT T TR 3T
ST ITU ST o e, it af=a (TA-7) a7 Rt o= a0er I | 91 a9 67 997 W g 92 UF-9 &
T-FETH® U | A< S9I 7 91 g

(4) 3u-fafam (1), (2), 3w (3) ® sfeafea fxfr 3= F forw "are ad &t Far" 71 "= a9 i Far &
TOTAT o I29F &, UHT FaT H7 372 ATAFLT & T Fav1 H AT Tt 37 TR 1 TEheor § &9 I H
foreft ot e &ar & gem
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7

(5) 3T-fafF=m (1), (2), =¥ (3) F FqER &0 U BT 3T FT IFAL I H IR & & H 751 AT
STTOATT 3T g - TcHF AT T2 2T

18.

e st =mgfa - (1) 9t = EfREms st (rfart siv e i), &R,
2001 (2001 T 2) =T Z& gTeT A B Smar 2l

(2) = a2 F Fem & arasE, o< ARy % qga Gy v g5 oft a0 f € F2 oft At =7 et
& HETAT TTAETHT o T 0l T AT AT T2 AT ST
(3) e =T fAfF e rfareor (srfererhat s wd=rhat i fAgtn) fBfRaw, 2023 F s g
H T2l A Sl e U2 | 98 a7 ATHAT & ATH 9% 3ol IFa¥ & I TRIed gq [a=Te AT Srar
TRAT 3T AT TLHEATE [AAITHE TTTEEr (SATeramr 3w s Mgin) @ g, 2001 (2001 #12) %

T AT ITAETH, ST UH TEH | Tl o, UH FTeT 8§ Tgol HIh UH AT 98 AN gl el

AT

#.9.

I

et ugf #f}
EIE B R FARETY
BRI
CISIREGT )
widera

HAreft st

&
It

kS

reft orff

?q smfer

TrEaT 3T
ERRE]

TR F
forg srafer
GEUEEIES

STfrfen 3 AerT araT o
ERAED

a9 gfafy
f g T

oTa- 9T I

et /
ATHAT gTLT

AL T

T e

B EE

e TLHRTE, AT & o SUHAl
Y \Tfatae uea Ty A F
e, ST -

(F) 9 I= AT I AqA-15 7
et T2 T 9T 3d 2t AT
(@) o Fae-15 | I-FTATcHT®
EEREREERERIR DI R C

14 & =37 7 Y fFartag J=r o
T AT Bl

erforfeaa & & et o o= 37 uet
T FHTH FTA qTAT Hl FLAdT &
STTORTT: —

(i) Fe yegdiT us;

(ii) Treft T e et
o TIEATT ST § =T
ERLRIERET S

(iii) ATeaT s A fEETeT =
EEEFIREL I EEAG I EY
ESUERISE: ECIGER AR ERI

T THFE;

(iv) Tereft \Tearar e Frateeme
R EIEIR D I R R 2=

(v) srferrer/aTorsT | wreee =3t
RUEREIESTEN R R R E LRl

et
EUREZSIED
TeTeT

ENRETVET

e, afe
EREE2ES
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LR AT £
EIEmRr-AGRII
T S S
Freit w1
BILEG

qrefy weff

S
CIBEL R

Rk

TTeft Wt

g feE

JREET 3
ERRE]

qera *
ferg
It
Yar Fafy

EIRIERINER IR
TRIAT S AT

T g f
AT

(2)

TeTT

TT-ITqT IS

gl

NN N
BIRIG R

ATHAT ZTT

KV Gl

AT A

B Gl

e AL, ATaSTd &
= IUFAT AT AT
T T (AT &
afaraTdY, S -

(F) Fafaa srae aw
raA-15 § THTT U i
TR Fvd gl AT

(@) TaT-14 § = T9
T T & o
T g AT

(1) E F H TFhE a9
£ P T sfie
F AL IT & (70 dae-
14 3F 9T &1 gTRT FLT
gl

& ot i
ENEEZVIED
TeqeT

EUEETUIE?

GERARIE
EREEZIS

)

HeAlg bl

rT-gfaera 9=

EIRIER AT
AT g

IV GEl

EIWEEL

AT AR

e TR, AT &3
 ISTHRAT ST TIATEw
T T w6
FfareRTr, I -

(F) Fa1-14 ¥ FRafaa
AT 9T qHIT T2 T
i gl AT

(@) Fad-13 § 9 a9
T e war W w7
Y gt AT

(1) THE F § goAg a9 il
BRIECEEEINE Rz i
FY A T9 % (70 -
13 % I &7 a1 Fed

Bl

HeTeT—
EUBEZI]
qeTeT

EUREZRIK]

GESRMRIE
EREECE
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w.80 UT | Wl gt o [Hieft welt | Eefy weft| weete F | wRfRgie g st | ssw el
= efamt| T g |Puetfem| Twear sik s LT
T S | Aty | st | fEr saty
areft Rieai 1| sy | T

iera EIE8
ERRE]
(4) FEEFT (%) 1= AN A2l | AR Aol [SH-TATSHTL [ TLRTT, TTASAF  |[STEqeT— TTEHTT
AT R [ITA9TT T2 F T2 I¥ TT=e o SUHHAT 30T & QUSRI T3,
TR 1T, ELED Aifafes ud T @ afe qisters
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TELECOM REGULATORY AUTHORITY OF INDIA
NOTIFICATION
New Delhi, the 20th October, 2023

No. A-24/2/(2)/2023-A&P.—In exercise of the powers conferred by section 36, read with sub-section (1) of
section 10, of the Telecom Regulatory Authority of India Act, 1997 (24 of 1997), the Telecom Regulatory Authority
of India hereby makes the following regulations, namely:-

THE TELECOM REGULATORY AUTHORITY OF INDIA (APPOINTMENT OF OFFICERS AND
EMPLOYEES) REGULATIONS, 2023

(5 of 2023)
CHAPTER-I
PRELIMINARY

1. Short title and commencement— (1) These regulations shall be called the Telecom Regulatory Authority of
India (Appointment of Officers and Employees) Regulations, 2023.

(2)  They shall come into force from the date of their publication in the Official Gazette.
2. Definitions— (1) In these regulations, unless the context otherwise requires, —
(@ “Act” means the Telecom Regulatory Authority of India Act, 1997 (24 of 1997);

(b) “Appointing Authority” means the Chairperson, or the Member or officer to whom such powers and
functions have been delegated by the Authority by general or special order;

(c) “Authority” means the Telecom Regulatory Authority of India established under sub-section (1) of section
3 of the Act;

(d) “grade” means a grade as specified in regulations 3 and 4;

(e) “post” means any post in a grade, whether permanent or temporary, mentioned in the Schedule to these
regulations;

(f)  “rules” means rules made by the Central Government under section 35 of the Act;

() “Selection Committee” means a committee constituted in accordance with the Schedule to consider the
selection of candidates for appointment as officers and other employees under these regulations.

(2)  The words and expressions used in these regulations and not defined herein, but defined in the Act, shall have
the same meaning as assigned to them under the Act.

3. Constitution of officers cadre— (1) The officers cadre shall consist of any person —

() absorbed at the time of initial constitution of the cadre of the Authority under regulation 4 of the
Telecom Regulatory Authority of India (Officers and Staff Appointment) Regulation, 2001 (2 of 2001);

(b) appointed to a post under regulation 5 of the Telecom Regulatory Authority of India (Officers and Staff
Appointment) Regulation, 2001 (2 of 2001), after initial constitution of the cadre, including the officers
permanently absorbed under regulation 10A of the said regulations; and

(c) appointed to a post, under regulation 6, regulation 7 and sub-regulation (2) of regulation 8 of these
regulations, in any of the grades listed at sub-regulation (2).

(2)  There shall be the following grades in the officers’ cadre of the Authority:
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S.N. Grade Scale of Pay

1. |Secretary

2. |Principal Advisor

3. |Advisor

7 1Joint Advisor 1) As per pay scales as_determ'lned by

rules applicable from time to time

5. |Deputy Advisor/ Senior Principal Private Secretary 2) Other terms and conditions as

6. |Senior Research Officer/ Principal Private Secretary prescribed by rules

7. |Technical Officer

8. [Section Officer/ Assistant Accounts Officer/ Librarian/ Private

Secretary

3) The Authority may, from time to time, decide the number of grades and posts in the officers’ cadre, as it may
deem necessary.

4. Constitution of employees cadre— (1) The employees cadre shall consist of any person—

(a) absorbed at the time of initial constitution of the cadre of the Authority under regulation 15 of the Telecom
Regulatory Authority of India (Officers and Staff Appointment) Regulation, 2001 (2 of 2001);

(b) appointed to a post under regulation 16 of the Telecom Regulatory Authority of India (Officers and Staff
Appointment) Regulation, 2001 (2 of 2001), after initial constitution of the cadre, including the staff
permanently absorbed under regulation 21A of the said regulations; and

(c) appointed to a post, under regulation 6, regulation 7 and sub-regulation (2) of regulation 8 of these
regulations, in any of the grades listed at sub-regulation (2).

(2)  There shall be the following grades in the employees’ cadre of the Authority:

S.N. Grade Scale of Pay

1. |Assistant/ Personal Assistant/ Junior Accounts
Officer

Lower Division Clerk
Staff Car Driver (Special Grade)
Staff Car Driver (Grade-1) 1) As per pay scales as determined by rules applicable

- from time to time
Staff Car Dr!ver (Gra(.:ie—ll) 2) Other terms and conditions as prescribed by rules.
Staff Car Driver (Ordinary Grade)
Photocopy Machine Operator
Dispatch Rider
Multi Tasking Staff

OO Nl | g B~ wf

(3)  The Authority may, from time to time, decide the number of grades and posts in the employees’ cadre, as it
may deem necessary.

CHAPTER -11
CONDITIONS AND PROCEDURE FOR APPOINTMENT
5. Methods of recruitment— (1) After the commencement of these regulations, if any vacancy arises in any of

the grades specified in the Schedule to these regulations, or if a new post is created in any of the grades in the officers
and employees cadres, the same shall be filled up in the manner specified in the Schedule.

(2)  Appointment in each case under sub-regulation (1) shall be on the recommendations of the Selection
Committee as specified in the Schedule.

3) Unless otherwise provided in these regulations, the Authority may, from time to time, specify the procedure
for appointment of any person to the officers and employees cadre.

6. Direct recruitment- Selection of candidates for appointment to various posts, which are to be filled up by
direct recruitment as per the Schedule to these regulations, shall be made as per the conditions and procedure laid
down below:-
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(@) the vacancies shall be advertised in at least two leading national dailies and on the website of the
Authority;

(b) acandidate must be a citizen of India or must belong to such categories of persons as may, from time to
time, be notified by the Central Government;

(c) no person —
(i) who has entered into or contracted a marriage with a person having a spouse living, or
(if) who having a spouse living, has entered into or contracted marriage with any person, —
shall be eligible for appointment to any post in the Authority:

Provided that the Authority may, if satisfied that such marriage is permissible under the personal
law applicable to such person and the other party to the marriage and that there are other grounds for so
doing, exempt any person from the operation of this clause;

(d) minimum qualifications and age limit for appointment to a post by direct recruitment shall be as specified in
the Schedule to these regulations;

(e) orders and policies of the Central Government on reservation of posts for Scheduled Castes, Scheduled
Tribes, Other Backward Classes, Economically Weaker Sections of citizens and other categories, as may be
applicable at the time of calling of applications, will apply to these posts;

(f) the selection process may include written test or technical assessment or interview or combination of these or
any other process as determined by the Selection Committee:

Provided that the Authority may, where it considers expedient so to do, call candidates for technical
assessment/ interview based on their performance in the national level examinations such as GATE, NET,
PG-CLAT, etc,;

(9) the final selection will be made by the Appointing Authority on the recommendations of the Selection
Committee, which may give appropriate weightage to the performance in the selection process, qualifications
and job experience of the candidate and such other criteria as it may deem fit;

(h) the Authority, where it considers fit, may entrust the job of selection of suitable candidates to any
professional agency engaged in such activity and in case of recruitment made through a government
recruitment body, such as UPSC, SSC etc., the process of recruitment adopted by such body will be
applicable;

(i) the Appointing Authority may maintain a panel of names of suitable candidates, in accordance with their
performance in the selection process, who may be offered employment against future vacancies:

Provided that a panel shall remain valid for a period not exceeding twelve months from the date of
its approval by the Appointing Authority;

(j) a candidate who, after such medical examination as the Authority may specify, is not found to be in good
mental or physical health, or is found to have any mental or physical deficiency which is likely to interfere
with the discharge of the duties of the service, shall not be appointed to the post:

Provided that the medical examination of a candidate will not mean or imply selection or
appointment;

(k) candidates appointed through direct recruitment process shall be on probation for a period of two years and
shall be confirmed only if they have completed the period of probation and their services and conduct have
been found by the Authority to be satisfactory:

Provided that the Appointing Authority may reduce or dispense with the period of probation, for
reasons to be recorded in writing:

Provided further that an officer or employee shall be deemed to have been confirmed in the cadre on
successful completion of the period of probation, unless the services or conduct of a candidate during the
period of probation are not found to be satisfactory:

Provided also that in case the services or conduct of a candidate during the period of probation are
not found to be satisfactory, the Authority may —
(i) extend the period of probation, up to a period of one year, to provide the candidate an
opportunity to improve; or
(if) terminate the services of such candidate after giving notice of one month or payment of
substantive pay for one month in lieu thereof.
7. Promotion- Selection of candidates for appointment to various posts, which are to be filled up by promotion
as per the Schedule to these regulations, shall be made as per the conditions and procedure laid down below:-

(@) appointment by promotion to different grades will be made from the respective lower grades as specified
in the Schedule; and
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(b) the selection will be made by the Appointing Authority on the recommendations of the Selection
Committee.

8. Deputation and permanent absorption— (1) Selection of candidates for appointment to various posts, which
are to be filled up by deputation as per the Schedule to these regulations, shall be made as per the conditions and
procedure laid down below:-

(@) the vacancies shall be widely circulated among such Ministries, Departments, Public Sector
Undertakings, and Statutory and Autonomous Bodies of the Central Government which are expected to
have people with the qualifications and experience matching the requirements of the Authority and
willing to join the Authority on deputation;

(b) officers borne on the cadre of the Authority and possessing requisite qualifications and experience may
also be eligible for applying to the posts of Secretary, Principal Advisor and Advisor to be filled on
deputation basis:

Provided that the age limit specified for selection by deputation shall not apply to such officers:

Provided further that in case an officer borne on the cadre of the Authority is selected and
appointed on deputation basis under these regulations, his appointment shall be deemed to be
promotion from the date of his joining the post to which he has been selected and the service rendered
by such officer in the Authority, both before and after such appointment on deputation basis, shall be
counted for grant of retirement benefits;

(c) (i) The maximum age for persons to be appointed on deputation to the posts of Secretary, Principal
Advisors and Advisors shall in no case exceed fifty-eight years as on the last date of submission of
applications for filling up the posts, or as specified by the Central Government from time to time.

(ii) The maximum age for persons to be appointed on deputation to the posts of Joint Advisors, Staff
Officer, Deputy Advisors, Senior Principal Private Secretary, Senior Research Officers, Principal Private
Secretary, Technical Officers, Section Officer/Librarian, Private Secretary, Assistant and Personal
Assistant shall in no case exceed fifty-six years as on the last date of submission of applications for
filling up the posts, or as specified by the Central Government from time to time.

(d) the selection shall be made on the recommendations of the Selection Committee, which may give
appropriate weightage to the performance in the parent Ministry or Department or Public Sector
Undertaking or Statutory or Autonomous Body, suitability and relative merit of the candidate, and such
other criteria as it may deem fit; and

(e) the appointment of a person on deputation basis to a post in the Authority shall not exceed five years:

Provided that the Authority may, where it considers it expedient so to do, extend the period of
deputation of a person beyond five years, for such period and in such manner as specified by the Authority.

(2) The Appointing Authority may, by appropriate order, appoint to a post, on permanent absorption basis, any
person already appointed on the said post on deputation basis under sub-regulation (1), —

(&) on the recommendations of the Selection Committee, which may have regard to the relative merit, suitability,
requirement of such person in the Authority, and such other criteria as it may deem fit, and

(b) in consultation with the parent Ministry or Department or Public Sector Undertaking or Statutory or
Autonomous Body, as the case may be:

Provided that no person shall be appointed on permanent absorption basis unless such person has, —

(M on being called upon to do so by the Authority, given, in writing, the willingness to get
permanently absorbed in the Authority;
(i) been found to be free from disciplinary and vigilance angle; and
(iii) completed at least one year of service on deputation in the Authority in that grade.
9. Pay fixation— The pay, on appointment in the Authority shall be fixed, as per the relevant rules or regulations

or instructions as applicable to the appointee at the time of appointment.

10. Seniority— (1) The inter se seniority of persons appointed to the same grade on direct recruitment basis shall
be determined by the order of merit assigned by the Selection Committee, and the persons appointed as a result of an
earlier selection shall rank senior to those appointed as a result of a subsequent selection.

2 The inter-se seniority of persons appointed to the same grade on promotion basis shall be determined by their
relative seniority in the lower grade from which they are promoted:

Provided that in case a person is considered unfit for promotion and is superseded by a junior, such person
shall not, if subsequently found suitable and promoted, take seniority in the higher grade over the juniors who had
superseded such person.
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3) The inter-se seniority of the persons appointed to a grade, not covered under sub-regulation (1) and (2), shall
be determined as per the rules applicable to the Central Government employees of the respective cadre, grade or class.

4) Fixation of seniority of a person appointed on absorption basis shall not affect any regular promotions to the
next higher grade made prior to the date of such absorption.

(5) The seniority of a person not covered by the above provisions shall be determined by the Appointing
Authority.

(6) A list of all the officers and employees on the cadre of the Authority containing their names, in the order of
their seniority, and such other particulars as may be determined by the Authority, shall be prepared and published on
an annual basis at fixed intervals, and a copy of such list shall be provided to all officers and employees of the
Authority.

11. Contractual appointment— Notwithstanding anything contained in these regulations, the Authority may
appoint a person on contract basis on such terms and conditions, as may be specified by the Authority from time to
time:

Provided that a person may be appointed on contract basis only in the exigency of work, to meet the
requirements of the Authority in the short term, for a period not exceeding five years.

12. Liability for service in or outside India— An officer or employee appointed to the cadre shall be liable to
serve anywhere in or outside India.

13. Discharge of duties of higher grade and lower grade in certain cases— The Appointing Authority may, by
order, having regard to the exigency of service, direct an officer or employee, while holding a post in a specific grade,
to look after, for such period as may be specified in the order, the work and responsibilities of —

(a) the next higher grade, without any pecuniary benefit; or
(b) the immediately lower grade, without any pecuniary or other loss.
CHAPTER III — MISCELLANEOUS

14. Power to relax— Where the Authority is of the opinion that it is necessary or expedient so to do, it may, by
order, and for reasons to be recorded in writing, relax any of the provisions of these regulations with respect to any
class or category of persons.

15. Interpretation— If any queries relating to interpretation and consequent implementation of these regulations
arise, they shall be decided by the Authority and such decision of the Authority shall be final and binding.

16. Removal of difficulties— The Authority may, from time to time, issue such general or specific directions as
may be necessary to remove difficulties in the operation of any of the provisions of these regulations.

17.  Non-functional financial upgradation— (1) An official borne on the cadre of the Authority and holding the
post of Advisor shall be eligible, subject to being found fit and suitable by the Authority, for financial upgradation to
the next higher grade of Principal Advisor (L-15) upon completion of eight years of service in the Advisor grade (L-
14) or any other equivalent grade.

(2) An official borne on the cadre of the Authority and holding the post of Joint Advisor shall be eligible, subject to
being found fit and suitable by the Authority, for financial upgradation to the next higher grade of Advisor (L-14)
upon completion of eight years of service in the grade of Joint Advisor (L-13) or any other equivalent grade.

(3) An official borne on the cadre of the Authority and holding the post of Private Secretary shall be eligible, subject
to being found fit and suitable by the Authority, for financial upgradation to the non-functional grade of L-9 upon
completion of four years of service in the grade of Private Secretary (L-7) or any other equivalent grade.

(4) For the purpose of reckoning “eight years of service” or “four years of service” for financial upgradation
mentioned in sub-regulation (1), (2), and (3), such service would mean any regular service in the relevant grade in the
parent cadre of the officer or in any other organization or in the Authority.

(5) The financial upgradation granted in terms of sub-regulation (1), (2), and (3) shall not be construed as promotion
to higher grade and shall be on non-functional basis.

18. Repeal and saving — (1) The Telecom Regulatory Authority of India (Officers and Staff Appointment)
Regulation, 2001 (2 of 2001) is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the said regulation shall be deemed to have
been done or taken under the corresponding provisions of these regulations.

(3) The persons appointed before the commencement of the Telecom Regulatory Authority of India (Appointment of
Officers and Employees) Regulations, 2023, and holding post in the feeder grade, shall continue to be considered for
promotion to such next higher post and all other provisions of the Telecom Regulatory Authority of India (Officers
and Staff Appointment) Regulation, 2001 (2 of 2001), as they stood before such commencement, shall continue to
apply to such persons appointed before such amendment.
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SCHEDULE
Method of Lenath of
ificati ength o
recruitment and | Maximum Qualifications g' o Composition
__ |and experience| Service Qualifications and
percentage of the [ age limit ired ] ] ) of the
SN| Grade ) _ required for | required | experience required )
vacancies to be | for direct . ] Selection
_ _ _ direct for for deputation _
filled by various [recruitment . ) Committee
methods
(1) |Secretary [Hundred percent of Not Not applicable Not  [Officers of the Central [Chairperson —
posts by . . Government, Public .
applicable applicable Chairperson of

deputation/

absorption

Sector Undertakings and
Statutory and
Autonomous Bodies, —

(a) holding a post in the
Level-15 on substantive
basis; or

(b) who have been
granted non-functional
upgradation to Level-15
and have four years of
regular service in the
Level-14.

Preference will be given
to those holding any or
a combination of the
following: —

(i) Senior managerial
position;

(i1) Bachelor’s Degree
in Telecommunication
Engineering from a

recognized University or
equivalent;

(iii) Bachelor’s Degree
in Electronics and
Telecommunication
Engineering

from a recognized

University or
equivalent;

(iv) MBA Degree from
a Recognised University
or equivalent.

(v) Master’s Degree in
Economics/Commerce
or Doctorate Degree in

Economics/Commerce

the Authority

Members —
\Whole time

Members of
the Authority,
if

available
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Method of
. ) ualifications | Length of .
recruitment and | Maximum Q Composition
and experience| Service | Qualifications and
percentage of the | age limit ) of the
SN| Grade required for | required | experience required
vacancies to be | for direct . Selection
direct for for deputation
filled by various [recruitment . Committee
methods
(2) |Principal |Hundred percent of |Not Not applicable |Not Officers of the Central |Chairperson —
Advisor posts b¥ applicable applicable Government, Public Chairperson of
deputation/ Sector Undertakings
. 9 lthe Authority
absorption and Statutory and
Autonomous Bodies, —
(a) holding equivalent |Members —
post in Level-15 on Whole time
regular basis; or
Members of
(b) having four years of |0
regular service in
Level-14- or Authority, if
(c) having twenty-one  [2vailable
years of regular service
in Group A and having
held a post of Level-14
for a minimum period
of four years.

(3) |Advisor |Hundred percent of Not Not Not  |Officers of the Central |Chairperson —
posts b)_/ applicable applicable | applicable Government, PU-b|IC Chalrperso_n of
deputation/ Sector Undertakings the Authority
absorption and Statutory and _

Autonomo-us Bodies, —

) ) Members —
(a) holding equivalent

. \Whole time

post in Level-14 on
regular basis; or Members of

) the Authority,
(b) having four years of if
regular service in the

available

Level-13; or

(c) having seventeen
years of regular service
in Group A and having
held a post of Level-13
for a minimum period
of four  years.
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Method of

ificati Length of
recruitment and | Maximum Qualifications g . . Composition
.. |and experience| service Qualifications and
percentage of the | age limit . ) . . of the
SN| Grade . . required for required | experience required .
vacancies to be | for direct . . Selection
_ _ _ direct for for deputation _
filled by various |recruitment . . Committee
recruitment promotion
methods
(4) [Joint (a) Fifty percent of Not Not Five years |Officers of the Central |Chairperson —
Advisor |POSts by promotion, applicable applicable of regular |Government, Public A Whole time
falllng which by service in Sector Undertakings Member of the
deputation or h d and Statutory and Authority, or
e grade ;
absorption of Dgeputy Autonomous Bodies, — |gecretary, if
(b) Fifty percent by - (a) holding equivalent | 16 time
/ Advisor t L 1-13
deputation POSLIN LEVE-La 0N ber is not
regular basis; or ember 1s no
. available
(b) five years of regular
service in Level-12; or
(c) having twelve years [Members —
of regular service in (a) Secretary
Group A, and having b) Advisors
held a post of level-12 (b) Advi
for a minimum period
of five years.
(5) |Deputy  |Hundred percent of Not Not Four years |Officers of the Central |Chairperson —
Advisor [POSts by promotion, applicable applicable of regular |Government, Public Secretary
failing which by service in  |Sector Undertakings
deputation or the grade |and Statutory and
absorption of Senior  |Autonomous Bodies, — [Members —
Research | oy holding equivalent  |(@) Advisor
Officer  |hostin Level-120n  |(A&P)
regular basis; or (b) Advisor
(b) four years of regular
service in Level-11; or
(c) having nine years of
regular service in Group
A and having held a
post of Level-11 for a
minimum period of four
years.
(6) |Senior  |Hundred percent of Not Not Four years |Officers of the Central |Chairperson —
Principal [Posts by promotion,| oo icable apolicable  [of regular |Government, Public Secretary
. P failing which by PP PP service in |Sector Undertakings
Private \jeputation or the grade |and Statutory and
Secretary [absorption of Autonomous Bodies, — [Members —
Principal |3y holding equivalent ~ |(&) Advisor
Private oot in Level-12 in the [(A&P)
Secretary |arade of Senior (b) Advisor

Principal Private
Secretary or
equivalent on regular
basis; or

(b) four years of regular
service in Level-11 in
the grade of Principal

Private Secretary.
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Method of
; ifinati Length of
recruitment and Maximum Qualifications . o Composition
percentage of - and experience service | Qualifications and
the age limit required for i i i of the
SN| Grade ] q required [experience required ]
vacancies to be for direct direct f for d i Selection
or or deputation
filled b . |recruitment itment _ Committee
illed by various recruitmen promotion
methods
(7) [Senior  |Hundred percent Not Not Four years |Officers of the Chairperson —
of posts by . . of regular |Central Secretary
Research o omotion, applicable applicable service in |Government, Public
Officer [failing which by the grade [Sector Undertakings
of and Statutory and _
deputation or Technical 4 Members
absorption Officer éutonomous Bodies (a) Advisor
_ (A&P)
(a) holding )
equivalent postin  |(b) Advisor
Level-11 on regular
basis; or
(b) four years of
regular service in
Level-10; or
(c) seven years of
combined regular
service in  Level-
10 and in the grade
of Section Officer, of
which minimum one
year of regular
service in Level-
10.
(8) |Principal |Hundred percent Not Not Seven Officers of the Chairperson —
Private |of posts by licabl licabl years of  |Central Government, |Secretary
S promotion, applicanle applicable regular  [Public Sector
ecretary failing which by service in {Undertakings and
. the grade |Statutory and Members —
deputation or of Private |Autonomous _
absorption Secretary [Bodies, — (a) Advisor
(a) holding (A&P)
equivalent post in (b) Advisor of
L]?\F/)e!—l; ml tPhe_ grtade the concerned
of Principal Private | ;.0

Secretary or
equivalent on regular
basis; or

(b) seven years of
regular service in the
grade of Private
Secretary.
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Method of

ifinati Length of
recruitment and [ Maximum Qualifications ‘ ) lificati g Composition
percentage of the| age limit and experience required | - SerVICe Qualifications an of the
SN| Grade for required |experience required
vacancies to be | for direct . ) Selection
direct for for deputation
filled by various | recruitment . Committee
recruitment promotion
methods
(9) |Technical |(a) Fifty percent of |Thirty years |Degree (Graduation/ Post- [Three years |Officers of the Chairperson —
Officer posts by graduation) from a of regular  |Central Government, (Secretary
promotion, failing recognized university or  |service in the[Public Sector
which by institution, provided that |grade of Undertakings and
deputation or specific degree in Section Statutory and Members —
absorption Engineering (Electronics/ |Officer Autonomous Bodies, .
) Communications/ - (a) Advisor
(b) Fifty percent of Telecommunications/ . (A&P)
posts_by d|rect_ . Computer Science/ @) holdmg
reC|_rU|tment failing Information Technology/ equivalent post ; or (b) Advisor
‘é"h'c? t)_y etc. or a combination (b) with three years
agggr;t:gn or thereof), Commerce, of regular service in
Economics, Finance, the grade of Section
Accountancy, Law, or Officer or equivalent.
Management etc. may be
prescribed based on the
need, depending on the
post to be filled
(10)|Section  |Hundred percent of] Not Not Six years of |Officers of the Chairperson —
. posts by . . regular Central Government, |Advisor (A&P)
Officer/ promotion, failing applicable applicable service in the|Public Sector
Librarian |which by grade of Undertakings and
deputation or Assistant,  [Statutory and Members —
absorption Autonomous Bodies, .
_ (a) Joint
Advisor (A&P)
or
(a) holding
equivalent poston  |Peputy
regular basis; or Advisor (A&P)
(b) six years of (b) Joint
regular service in the |aqvisor or
grade of Assistant. Deputy Advisor
(11)|Private  |Hundred percent of Not Not Six years of |Officers of the Chairperson —
posts by . . Central Government, |Advisor (A&P)
Secretary promotion, failing applicable applicable regu_lar _ Public Sector
which by service in the Undertakings and
deputation or grade of Statutory and Members —
absorption Pers_onal Autonomous Bodies, .
Assistant N (a) Joint
(a) holding Advisor (A&P)
equivalent poston [0
regular basis; or Deputy
(b) six years of Advisor (A&P)
regular service in the
grade of Personal (b)Joint
Assistant Advisor or
Deputy

Advisor
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Method of e
_ _ Qualifications| | ength of N
sN| Grade percentage of the| age limit expgriedn?e required experience of the
vacancies to be | for direct | "ca4!reator ; required Selection
i or .
filled by various |recruitment direct _ for deputation | committee
methods recruitment | Promotion
(12)|Assistant |(a) Ninety percent | Not (a) A Graduate|(a) Ten years of |Officials of Central |Chairperson —
of posts by direct . Degree from a | L I Advisor (A&P)
recruitment exceeding recognised regular service in|Government, Public
30 years the grade of Sector
en percent 0 niversit ower Division .
b) Tenp et University/  |L Divisi
posts by o Clerk, with Undertakings, and  [Members —
promotion, Institution. working ifj:g;%%ggg (a) Joint
- : (b) Possessing [knowledge of . .
failing \_/vhlch, by working computers to be Bodies, Advisor (A&P)
gggg:aft:gg > knowledge of determined (8) holding >
p WIEAZe OF lihrough test; or  lequivalent Deputy
computer (b) ten years of  |post; or Advisor (A&P)
regular service in . )
thg grade of (b) having ten years |(b)Joint
of regular service in |Advisor or
Photo Copy the Level- 2 and
Machine be evel- 2 an Deputy
Operator, with above Advisor
matriculation or
equivalent from a
recognised board
or institution and
having qualified
in the
examination held
by the Authority
(13)|Personal [Hundred percent |Not (a) Passed Not Officials of the Chairperson —
Assistant |of posts by direct |exceeding ggﬁ:g? dor applicable  |Central Advisor (A&P)
recruitment, 30 Years  |equivalent geoc\{grrnlannednet,rt:ﬁr:lcs
failing which, by examination 93 |Members —

_ from a and Statutory and_ _
deputation or recognized Autonomous Bodies|(a) Joint
absorption Board/ (a) holding Advisor (A&P)

University equivalent post or  |or
(b) Skill Test- (b) with six years of [Deputy
NG g regular service in a .
glr?:\;ti?]ﬂ?;s' grade immediately Advisor (A&P)
@ Hundred below. (b)Joint
: . Advisor or
words per H k
p aving working Deputy
inut .
minute knowledge of Advisor
(i) computer.

Transcription:
Forty Minutes
(English),
Fifty-five

Minutes

(Hindi) on
Computer
only.
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Method of

ificati Length of ifinoti
recruitment and | Maximum Quallflca'flons ot Qualifications | composition
L and experience service and
percentage of the | age limit - . . of the
SN | Grade s tob for direct required for required experience Selecti
Yacanmes o_ e or _|rec direct for required elec _|on
filled by various | recruitment recruitment promotion for deputation Committee
methods
(14) |Lower Hundred percent Not Not Three years of Not applicable |Chairperson —
Division of posts by applicable Applicable  |regular service in Joint Advisor
Clerk promotion the grade of (A&P) or
Multi Tasking Deputy
Staff, with the Advisor
following: (A&P)
(a) matriculation or
equivalent from a Members —
rec_ogn_iseq board Two Senior
or institution; and
b) minimunm Research
( . Officers from
typing speed Olf ?3 Divisions
w.p.m. in Englis
Hindi or other thfsln_ _
proficiency in A&P Division
computer operation
to be determined
through test
(15) |Staff Hundred percent Not Not Three years of Not Chairperson —
Car of posts by applicable Applicable [regular service in Applicable ~ Joint Advisor
Driver promotion the grade of Staff (A&P) or
. Car Driver Deputy
(Special Grade-1) i Advisor
Grade) (Grade-1) in vis
Level -5 (A&P)
Members —
Two Senior
Research Officers
from
Divisions
other than
A&P Division
(16) |Staff Car Hundred percent of Not Not Six years of regular, Not Chairperson —
Driver posts by applicable Applicable  [service inthe grade|  appjicaple  [Joint Advisor
(Grade-1) promotion of Staff Car (A&P) or Deputy
Driver (Grade-I1) Advisor
in Level -4 ora (A&P)

combined service
of fifteen years in
the

grades of Staff Car
Driver (Grade-II)
and Staff Car

Driver (Ordinary
Grade),

having passed the
trade test specified
by the

Government

Members — Two
Senior Research
Officers from
Divisions other

than A&P
Division
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Method of

recruitment and . Qualifications | Lengthof |Qualifications .
Maximum . and Composition
percentage of age limit and experience service ) of the
SN| Grade the o required for required eﬁgg;:igge oot
vacancies to be | ToF direct direct for Selection
. . |recruitment : for Committee
filled by various recruitment promotion deputation
methods
(17)|Staff Car  [Hundred percent Not Not Nine years of Not Chairperson —

: of posts by : : regular service : Joint Advisor
Driver promation applicable Applicable in the grade of Applicable (A&P) or Deputy
(Grade-II) Staff Car Driver Advisor

(Ordinary

Grade) in Level (A&P)

— 2, having

passed the trade Members — Two

test specified by .

the Government Senior Research
Officers from
Divisions other
than A&P
Division

(18)|Staff Car  |Hundred percent [Thirty- (a) Passed 8" Not applicable Not Chairperson —

. of posts by direct standard : Joint Advisor
Dr|v1.ar recruitment three years (5) Valid driving applicable (A&P) or Deputy
(Ordinary licence for motor gkl
Grade) cars (A&P)

(c) Knowledge of
motor Members — Two
mechanism _
(should be able to Senior Research
remove minor Officers from
defects in Divisions other
vehicles) to be
determined than A&P
through test Division
(d)Minimum
experience of
three years in
driving a motor
car

(19) [Photo Copy |Hundred percent [Thirty One |(a) Matriculation |Not applicable Not Chairperson —

Machine  |of posts by direct |years (b)Minimum anpli Joint Advisor
; pplicable
Operator  [recruitment experience of one '(Q&_P) or Deputy

vear in visor
operating (A&P)
photocopy Members — Two
machines

Senior Research
Officers from
Divisions other

than A&P
Division
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Method of o Lenath of
recruitment and | Maximum Quallflca'flons o Qualifications | composition
o and experience service and
percentage of the | age limit . . . of the
SN | Grade i i required for required experience )
vacancies to be | for direct . ired Selection
i i ] direct for require )
filled by various |recruitment recruitment promotion for deputation Committee
methods
(20) [Dispatch [Hundred percent of| Thirty-Two |(a) Passed Eighth Not Not Chairperson — Joint
Rider posts by direct years standard; and applicable applicable Advisor (A&P) or
recruitment (b) Valid driving Deputy Advisor
licence (A&P)
for motorcycle/ auto Members — Two
rickshaw; and Senior Research
(c) Knowledge of Officers from
motorcycle or auto Divisi th
rickshaw mechanism IvISIons o _e_r )
(to be able to remove than A&P Division
minor defects in the
vehicle) to be
determined through
test; and
(d)Minimum
experience of two years
in driving a motorcycle
or an auto rickshaw;
and
(e) Ability to read
English and Hindi to be
determined through test
(21) |Multi Hundred percent of|  Thirty  |(a) Passed Eighth Not Not Chairperson — Joint
Tasking  |POSts by direct Years [standard; and applicable applicable  [Advisor (A&P) or
Staff _reclru (ljt_ment, (b) Ability to read and Deputy Advisor
including . write English to be (A&P)
compassionate determined through test M
. embers — Two
appointment for direct recruitment .
Senior Research
Officers from
Divisions other
than A&P Division

Note 1 — For the post of Principal Advisors/Advisors/Joint Advisors/Deputy Advisors/Senior Research Officers
dealing with matters relating to Fixed, Mobile and Converged Networks in telecommunication, a Degree in Electronic
Engineering, and/or Telecommunications Engineering from a recognized University would be an essential
qualification for the persons appointed by promotion/ deputation/absorption, as the case may be, and possessing
requisite experience in the telecommunication field.

Note 2 — For the post of Principal Advisors/Advisors/Joint Advisors/Deputy Advisors/Senior Research Officers
dealing with matters not falling under Note 1, a Master/Bachelor’s Degree in Business Administration/Economics/
Commerce/Engineering/Law/Science/Humanities from a recognized University/institution or, membership of the
Institute of Chartered Accountants of India/Institute of Cost and Works Accountants of India, as the case may be,
would be an essential qualifications for the persons to be appointed by promotion/deputation/absorption, as the case
may be, and possessing requisite experience in the relevant field.

Note 3— Mere fulfilment of eligibility criteria, as specified in these Regulations, will not confer a right upon any
individual for claiming promotion to the next higher grade. Cases for promotion would be considered subject to
administrative expediency keeping in view availability of vacancies in the next higher grade.

VANDANA SETHI, Advisor (Admin & IR)
[ADVT.-111/4/Exty./508/2023-24]
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